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et/ ORDER

PER DR. DIPAK P. RIPOTE, AM:

This 1s assessee’s appeal against the order of

ld.Commissioner of Income Tax(Exemption), Pune under section

80G of the Act, dated 19.03.2024.

2. At the outset of hearing, 1d.AR for the assessee submitted

that they have filed a new application for 80G registration which
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has been admitted by Id.CIT(E), therefore, assessee intends to

withdraw the appeal. Ld.AR filed written request for withdrawal.

3. On the other hand, 1d.DR for the Revenue did not object to

the withdrawal request made by the assessee.

4. Considering the request of the assessee, we allow to
withdraw the appeal of the assessee. Hence, grounds raised by the

assessee are dismissed as withdrawn.

5. In the result, appeal of the assessee is dismissed as
withdrawn.

Order pronounced in the open Court on 12" September, 2024.
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